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make such allegations and references in res-
pect of the head of a State. 1 would beg of
you to request the hon. Member to with-
draw that, because it will create a certain
amount of misunderstanding  What happens
in the House in the United States is not our
concern here.

ot AT GRS © # I @wedl
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MR. SPEAKER : No reflections can be
made, according to the Rules of Procedure,
on the head of a State. I am not going to
allow Mr. George Fernandes to proceed with
this. Take it for granted. 1 am not going
to allow it. It can be discussed on merits,
but you cannot use any improper remarks
about any Head of a Statc. The rules
provide that it should not be done.
(Interruption.) Should there not be some
healthy precedents. because, tomorrow some-
body will say it is a remark againt the Head
of a State.  You cannot make remarks even
against the Government of another State.

ot st wTAERW o § 3T ged) 1
amet dar g, afss el afer 3 aAg
Farar i

MR. SPEAKER : In spite of my re-
peated request, you get up and make some
remark and then withdrawn the same. What
is this 7

Let us proceed to the next item of busi-
ness.

12.43 hrs.

DELHI HIGH COURT (AMENDMENT,
BILL—(Conrd-)

MR. SPEAKER : The House will now
take up the Delhi High Court (Amendment)

Bill. The time taken already is one hour
and 15 minutes. 15 more minutes are
left.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Mr. Speaker, Sir,
yesterday, I was explaining the reason for
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raising the limit of the original civil jurisdic-
tion of the Delhi High Court. The proposal
actually emanated from the Chief Justice
of the Delhi High Court, and we have
consulted the Chief Justice of India and he
also concurred with the proposal. The
Advocates Association of the subordinate
courts of Delhi are also of the view that
the jurisdiction should be like this

In this connection, I may mention the
position that is prevailing in the major cities
like Calcutta, Bombay and Madras. In
Calcutta. the jurisdiction of the City Civil
Court extends up to Rs. 10,000 In Bombay,
it is Rs. 10000 and the State Government
has been given the power to increase it to
Rs 25,000. In Madras, the Madras Govern-
ment have put it at Rs. 50000  So, this is
in line with the policy pursued in other
States. If the limit is further enhanced up
to Rs 1 lakh, then thc subordinate courts
will be burdened with mare work and arrears
will start collecting in those courts.

Many hon. Members had suggested that
the arrears should be reduced and for that
purpose more Judges should be appointed.
We have al eady taken steps in that firection,
We have advised the States to appoint more
number of Judges wherever it is necessary
taking into con-ideration the filing of suits,
their disposal and arrears, and also to fill
up the vacancies as soon as possible. If any
Judge is appointed for any other work, like
a commission or any such thing, and if he
is not returned in six months, another person
should be appointed on an gj-hoc basis so
that the work does not suffer.

In the last two years the strength of the
various High Court Judges has been increas-
ed from 245 to 294. The Government has
also proposed to constitute a three-Judges
committee with the Chief Justice of India
as chairman to go into the question of delay
and to suggest some remedial measures.

The hon. Member, Shri Lobo Prabhu,
said that Judges age appointed on party basis
and that relatives of so-and so are appointed.
I strongly refutc this criticism.  The Consti-
tution has laid down certain guidelines as to
how Judges should be appointed and we are
following that strictly. They are appointed
on the basis of merit, integrity and honesty.
Under article 217 a Judge of the High
Court is to be appointed by the President
after consultation with the Chief Justice of
In ia, the Governor of the State, and, in the
case of appointment of a Judge other thap
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the Chief Justice, the Chief Justice of the
High Court. We are following that princi-
ple and no preference is given to anybody
tecausc of his party affiliations.

The hon. Member, Shri Banerjee, said
that free legal aid should be given to the
poor so that real justice is done. The Law
Ministry is looking into this proposal and
1 hope they will come up with a proposal
very soon.

1 do not think it is necessary that this
Bill be circulated for eliciting public opinion.
The hon. Member, Shri Mandal, said that
because the High Court issued summons in
the Shankaracharya case, the High Court
should be scrapped. We do not pass judg-
ment on High Courts because of wrong
decisions by the High Court.  After careful
consideration we had given this original
juricdiction under the Act of 1966 and 1
hope the House will agree with the sugges-
tion to raise the limit to Rs. 50,000.

MR. SPEAKER : There are two amend-

ments. by Sarvashri Mandal and Om
Prakash Tyagi. Are they withdrawing
them ?

SHRI B. P. MANDAL (Mashipur) : I
want leave of the House to withdraw my
amendment (No. 15).

SHRI OM PRAKASH TYAGI (Morada-
bad) : T also withdraw my amendment
(No. 17).

MR. SPEAKER : Have they the leave
of the House to withdraw their amendments ?

SOME HON. MEMBERS : Yes,
Amendments No 1S and 17 were, by
leave withdruwn
MR. SPEAKER : The question is :
“That the Bill to amend the Dethi High
Court Act, 1* 66, be taken into considera-
tion.”
The motion was adopted
MR SPEAKER : The House will now
take up clause-by-clause consideration of the
Bill. The question is :
*That clause 2 stand part of the Bill."”
The motion was adopted

Clause 2 was added to the Bill
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Clause 3—(Amendment of section S.)

SHRI SHIV CHANDRA JHA (Madhu-
bani) : I beg to move :

Page 2, lines 2 and 3,—

Jor “fiftty thousand rupees” substitute-

“‘thirty thousand rupees” (an
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MR. SPFAKER : Now, I put Amend-

ment No. 11 moved by Shri Shiv Chander
Jha to the vote of the House.

Amendment No. 11 was put and negatived
MR. SPEAKER : The question is :
“That clause 3 stand part of the Bill”

The motion was adopted

Clause 3 was added to the Bill

Clause 4— Amendment section 17.;

SHRI SHIV CHANDRA JHA : Ibeg to
move :

Page 2, lines 5 and 6,—
for “fifty thousand rupees” substitute-
“thirty thousand rupees” (12
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MR. SPEAKER : I put Amendment No.

12 moved by Shri Shiv Chandra Jha to the
vote of the House.

Amendment No. 12 was put and negatived
MR. SPEAKER : The question is :
“That clause 4 stand part of the Bill”

The motion was adopted
Clause 4 was added to the Bill

Clause 5— Amendment of certain laws.)

SHRI SHIV CHANDRA JHA : | beg t0
move :

Page 2, line 9, :

Sor “fifty thousand rupees’: substitute-

“thiriy thousandjrupees” 13y

Page 2, lines 11 and 12,—

for “fifty thousand rupees™ substitute-

“‘thirty th.usand rupees” (14)

MR. SPEAKER : I put both the amend-
ments together to the vote of the House.

Amendments 13 and 14 were put and
negatived

MR. SPEAKER : The question is :
“*That clause 5 stand part of the Bill”
The motion was adopted
Clause 5 was added tv the Bill
Clause « was added to the Bill
Clause 1— Snort sitle and  commance-
meuns.,
SHRI K. 5. RAMASWAMY :1 beg to
move
Page 1, line 4, —
Jor 1968 substitute 1969 (2)
MR. SPEAKER : The question is :
“Page 1, line 4,—
Jor 1968 substitute * 1969 (2)
The motion wus adopted

MR. SPEAKER : The question is :
*"That clause 1, as amended, stand part
of the Bill™.

The motion was adopted

Clausc 1, as amended, was added to the
Bill

Enacting Formula

SHRI K. S. RAMASWAMY : 1 beg to
move ;
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Page 1, line 1,—
JSor “Nineteenth™ substitute
“Twenticth” (1)
MR SPEAKER : The question is :
“Page 1, line 1,—
for “Nineteenth” substitute-
“Twentieth™ (¢3)

The motion was adopted
MR. SPEAKER : The question is :

“That Enacting Formula, as amended,
stand part of the Bill”
The motion was adopted

Enacting Formula, as amended, was
added to the Bill

MR. SPEAKER : The question is :
“That the Title stand part of the Bill.”
The motion was adopted
The Title was added to the Bill
SHRI K. S. RAMASWAMY : I move :
*That the Bill, as amended, be passed.”

MR. SPEAKER : Mr. Lobo Prabhu.
Just one minute.
SHRI LOBO PRABHU (Uripi) : 1 was

not present when my name was called for
moving amendments. Now should I speak
on the amendments

MR. SPEAKER : We have passed that
stage. Now this is the Third Reading.

SHRI LOBO PRABHU : I regret very
much that Government did not concede a
very simple amendment. They are deter-
mined to rush through, to enact anything
that is put before them by their staff. This
was a very simple amendment and it was
supported by nearly every member of the
Oppuosition that the limit should be raised 10
Rs. 1 lakh in order to save the public from
highcer expenses on litigation in the High
Court by way of higher court fees, lawyers’
fees, and so on. Why is the Government
against common pcople? They are makirg
use of their brute strength to get this passed.
This is a matter of which they should
genuinely be ashamed. They are not
people’s Government, whatever they may call
themsclves.

SHRI SRINIBAS MISRA (Cuttack) : It
i> rather strange that, in regard to the Dclhi
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High Court, the Government wants that
there should be some original jurisdiction as
regards civil matters, While in the other
High Courts, the subordinate judges and the
district courts have got unlimited jurisdiction
in civil matters, why should there be this
particular feature in regard to the Declhi
Hieh Court ? Why should they follow the
old provincial law that there should be some
original jurisdiction regarding civil matters ?
It only involves more expenditure and
entails troublc to the litigants to come
from the mofussil district to Delhi for
conducting their litigation. It does not help
anybody. The High Court will have appel-
late jurisdiction in any way. So, it does not
help anybhody - their raising the limit from
Rs. 25.000 to Rs. 50,000 for original jurisdic-
tion in civil matters.

MR. SPEAKER : The question is

SHRI LOBO PRABHU : What about
the reply 7

SHR] K.S. RAMASWAMY : 1 have
already explained everything in the main
reply.

SHRI LOBO PRABHU : These are new
points.  (Interruption)

SHRI K. S. RAMASWAMY : 1 have
already explaincd everything.

MR. SPEAKER : The question is :
“That the Bill, as amended, be passed."
The motion was adopted

12.59 hrs.

LOKPAL AND LOKAYUKTAS BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : 1 beg to
move :

* That the Bill to make provision for
the appointment and functions of certain
authorities for the investigation of
administrative action taken by or on
hehalf of the Government or certain
pubiic authorities in certain cases and
for matters connected therewith, as
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reported by the Joint 'Committee, be
taken into consideration.”

As the hon. members are aware, this Bill
seeks to give effect to the rccommendations
of the Administrative Reforms Commission
which were submitted on redress of grievances.
This was the first report submitted by the
Administrative Reforms Commission .

MR. SPEAKER : The hon. Minister
may continue his speech after Lunch. The
House stands adjourned for Lunch,

13.00 brs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha reassembled after
Lunch at seven minutes past
Fourtecn of the Clock

[Shri Vasudevan Nair—;y the Chairl

LOKPAL AND LOKAYUKTAS
BILL— contd

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, 1 was
saying...

=t AR BT (AZTAT) - |wiafy
agiag, & oF A2eaqy fawa F DT g
F1 eqra @iaar argar g fagre § uw
tar #ver w9 g foad fagie & fegm
WAFT §52 & § 1 9Tt wOw A WA @
T 2, A o oY @ew Q1 ST )
2 frmAl & vy faoe &) g€ @ Afew
ATFIT A N7 § 1L sqaeqr ag g 0f
¥ 1 g, gaita, TR FATRIGT, AT
fagrx & f& gaiq &1 werv waerar @,
Fi 9T g@F Fvar A fAua w4 g€ 2,
AN WIAE BT 44T 2, IGI) AT FIE@ &
forw agi 97 gTwIT FIE Fagen @ AN
afamra 3o 7e11 &Y engemy w7

MR. CHAIRMAN : You should give a
proper notice.



